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(2013) 01 MAD CK 0179

In the Madras High Court

Case No : Writ Petition (MD) No. 1711 of 2010 and M.P. (MD) No. 1 of 2013

T. Natarajan APPELLANT

Vs

District Collector/Chairman and Others RESPONDENT

Date of Decision : 24-01-2013

Acts Referred:

Citation : (2013) 3 MLJ 38

Hon'ble Judges : K. Ravichandrabaabu, J

Bench : Single Bench

Advocate : J. Anandkumar, for the Appellant; S. Kumar, Additional Government 
Pleader, S.C. Herold Singh and Karthikeyan, for the Respondent

Judgement

K. Ravichandrabaabu, J.—The prayer in this writ petition is seeking for a
Mandamus directing the first respondent to release the project fund in respect of
Melnilaipatti--Nedungudi Road for the bridge construction work under the self
sufficiency scheme to the fourth respondent for disbursement to the appropriate
claimants. It appears that the petitioner by seeking for such relief, already
approached the first respondent by way of a representation, dated 8.12.2009. It
is now stated by the learned counsel appearing for the petitioner that the said
representation made by the petitioner is still pending before the first respondent
and they have not disposed of. If that being the case, it is for the first
respondent to consider the said representation of the petitioner and pass orders
on merits. Therefore, without going into the other claim made by the petitioner, I
only direct the first respondent to pass orders on the petitioner''s representation
dated 8.12.2009 on merits and in accordance with law within a period of eight
weeks from the date of receipt of a copy of this order.

With the above direction, the writ petition is disposed of. Consequently,
connected miscellaneous petition is closed. No costs.
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